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ORDER

PER OM PRAKASH KANT, A.M.:

This appeal by the assessee is directed against the order dated
25.03.2021 passed by Ld. Pr. Commissioner of Income Tax,
Jabalpur-1 [in short “Ld. PCIT” | for the assessment year 2011-12,
holding the assessment order passed by Assessing Officer (in short
“AO”) as erroneous in so far as prejudicial to the interest of the
Revenue in terms of section 263 of the Income Tax Act, 1961 (in
short “the Act”). The assessee has raised following grounds of

appeal:-
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1.  “That the Ld.Pr. Commissioner of Income Tax grossly erred
in facts and circumstances of the case to set-aside the de-
novo.

2.  That the observation of the Ld.Pr.CIT that the Assessing
Officer was fail to make enquiry is not justified.

3.  That the wrong provision applied by the Assessing Officer
cannot be a reason for set-aside the assessment order de-
novo.

4. That the Assessee craves leave to raise any other
ground/ s on or before the date of hearing to prove that the
order passed by the Ld. Pr. CIT is bad.”

2. At the outset, Ld. Counsel for the assessee submitted that in
the assessment order passed by the AO in 22.03.2022 in terms of
section 143 r.w.s 263 of the Act, claim of the assessee has been
accepted and therefore, the appeal against the order of section 263

of the Act is merely rendered academic.

3. We have heard Ld. Authorized Representatives of the parties
on issue in dispute and perused the material available on record.
Since in the order passed by the AO consequent to the order u/s
263 of the Act passed by Ld. PCIT, the AO has already accepted the
contention of the assessee and no addition has been made,
therefore, the present appeal of the assessee against the order u/s

263 of the Act, is merely rendered academic. Ld. Counsel for the
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assessee did not press the grounds raised and accordingly, the

appeal of the assessee is dismissed as infructuous.

4. In the result, the appeal filed by the assessee is dismissed.

Order pronounced in the open Court on 20/09/2023.
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